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IN THE CENTRAL ADMNINISTRATIVE TRIFUNAL HBYDERABAD BENCH

B
0A.NoO, 1448: °  of 1993
_ DATE OF ORDER:-12:12.:96
Between;-
lo Smt. ¥. arunz 2ai, D/o. K. Jagmohan,
aged about 42 veare, :
2, smt, a, Vijayalaxmi, L/0, & Krishna Rao,
aged about 37 years, B
3. Smt, A, Uma, D/o. I.vishnu Rao,
- aged about 44 years,
4. smt. S.Durgs Kumeari, p/o. S.Satyanarayana,
aged about 42 vears,
5. smt, s,Devaki Tevi, D/o. S.V.L.Narasimha Rao,
aged abouvt 32 years, '
6. snt. S,Sarads, L/o. 5,H.Sastry,
éged about 35 years,
7. smt. p, Mangamani, D/o. p. Reddai sh,
aged about 34 years. b
8. smt. C. Kangkavalli, p/o. C.Rangachary, 1
aged about 34 years,
9. smt., A, Laxmi Bai, D/o. A. Durgaisn,
aged about 36 years,
10.3mt, N.Kangka Mghalaxmi, D/o. N.Venkateswars Rao,
aged about 42 yezars,
1l.smt, », Bramaramba, D/o, M. Sambai sh,
aged about 44 years.
12, 8smt, P.Rajvalaxmi, /o, P. Appa Rao,
3ged about 40 years. - .
13.8mt, B, gavitri, p/o, '

aged

AT HYDERASAD,

E.S.N.Murthy,
about 47 years.

14.Smt.M.Bhagya Laxmi,

aged

15.Smt.A.AndaIU, D/o,

aged

sbout 37 years,

A.Lakshﬁa Reddy,
about 35 years,

16.V. Rajyalaxmi, D/o,

aged

17.°

ant.

about years,

V. Radhamma, /0. Viswanatham,

" aged about 34 Years,

18,

Stl Hussain Baig, 5/0.
aged about 31 Year s,
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19, P. Rami Reddy, S5/0. P.Penta Reddy,
agec about 32 years,

20. M. Ramekrishne, §/o. M.L.Kanta Rao,
aged about 37 years, .
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. : 21..D. %henna Kesava Rso, S/0. Late D.ananthaiah,
{ aged abouvt 29 years.
. : 22, M., Qutbuddin, S/o0. ¢¢,Burhanuddin,
. aged zbkout 41 vears.
; , 23. R. rFelasundaram, gfo. E.Vadapalli, o

aged about 43 years,

kSl

24, Mbbﬁf"ﬁliyKhan; S/o. Rahaman ali Khan,

Jf)’/,/,/f”éged about 43 years,

25. G. sudhakar, s/o. Chzncérappa,
aged =zbout 41 years,
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26, C. %ajgalakshmi, D/o. C.Rajegopals chary,
@320 about yesr s,

. 27. Ch, Gopal, 3/0. C.P. aswartu,

sbout 33 vears,
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28. P. Suchskar, g/o, P.M.Prabhskar,
aned

about 36 vyeare,

29. G. Scmasunder, §$/0. Late G.V.Sastr-,
aged shout 31 years, i

' ; 30, Smt. P. Mary Jansi Kumari, D/c. P.Tevasikxhamani,
H - agedc about 39 years,

W T

K. Durgaspreasac kao, $/0, Veerabhzdra Sao,
aged about 41 years,
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« K. mallegswara Reo, S/0. Tateiah,
23 nhout vears,
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.. APPLICANTS

Andc

. | 1. The Registrar General & Census
. T 3 i 1a 3 nid : :
'R _ EOMElSElOn€F Ind%c, Minlstry of Home Affairs,
N3 “Ove ¢r India, 2a, Mansinoh road,
. . I } Kev Delhi - 110 041,

2. The Director of Census Operations,
o 5 AeFP., Ministry of Home affairs,
‘ q Govt. of India, Hyderabad,
: e+« Respondents,

.'.3.
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COUNSEL FOR THE APPLICANT: SHRI Y.SURYANARAYANA

COUNSEL FOR. THE RESPONDENTS: SRI N.V.RAMANA, Addl.CGSC

CORAM:
HON'BLE SHRI R.RANGARAJAN, ADMINISTRATIVE MEMBER

HON'BLE SHRI B.S.JAI PARAMESHWAR, JUDICIAL MEMBER

JUDGEMENT

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

Heard Mr.P.Naveen Rao for Mr.Y.Suryanarayana,
. learned counsel for the applicants and Shri V.Rajeswara Rao
for Shri N.V.Ramana, learned standing counsel for the

‘'respondents.
. h
2. There are 32 applicants in this ©OA who aigg

w0rk§é§ in 1981 and 1991 Census operations as Compilers,
' b

Tabulators etc. in the Andhra Pradesh Region.

53. This OA is filed praying for direction to the
respondents to consider them for absorption in the existing
vacancies in the category of Data Entry Operators Grade-A
or any other post bornd on the establishment of the

respondents without insisting upon fulfilling the present

' age requirement and if necessary by imparting special

_training.

4, The main contention of the applicants in this 0a
1

is that they have put in considerable adhoc service at the
time of Census operations during 1981 and 1991. Hence they

are entitled for regularisation on that basis.
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5. A reply has been filed on behalf of the

?'reSPOndents. The sum and substance of the reply as

submitted by the 1learned standing counsel is that the

Government will prepare a scheme against the vacancies that

" will arise for the Census Department and consider the case

of the applicants in accordance with the rules. However,

the respondents are not obliged to appoint the retrenched

| ex-Census employees as work involved is of intermittant

?nature and they have paid consolidated pay, &s they worked
3

- for Census operations for 1981 and 19921 and hence they

: cannot claim regular absorption in the Census Department.

? 6. The learned standing counsel further submitted

that the direction in a similar case of the Census

Department of Uttar Pradesh Govenmént reported in (1995) 3
3SCC 401 (Uhion of India and others v. Dinesh Kumar Saxena)
'may be followed in this case. 1In that reported case, the
;applicants therein were also retrenched employees of the
. Census Department bf' U.P. State. The Apex Court has
+directed in that case to form a scheme for absorption of
:tﬁose reﬁrenched employees against the vacancies in the
 Départment and give priority over the others called from
.open market. The relevant paragraph of the judgement is

.reproduced below:-

Ends of Jjustice will be met if the

Directorate of Census Operations, U.P.
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is directed to consider those
respondents, who have worked
temporarily in connection with 1981
and/or 1991 Census operations and who
have been subsequently retrenched, for

appointments in any regular vacancies

tadh alemln e e o Y . e . P ) =
Census Operations and which can be

filled by direct recruitment, if such
employvees are otherwise qualified and
eligible for these posts. For this
purpose the length of temporary service
of such employees in the Directorates
of Census Operations should be
considered for relaxing the age bar, if
any, for such appointment. Suitable

rules may be made and conditions laid

down | in this connection by the

appellants. The appellants and/or the
Staff Selection Commission may also
consider giving weightage to the
previcus service record in the Census
Department for the purpose of their
selection to the regular posts. It is

directed accordingly."

We also feel that the same direction can be given

in this case also so far in absorbing the applicants in the

vacancies that arise

Pradesh.

© 8.

in the Census Department o¢f Andhra

In the result, we follow the directions given by

" the Apex Court in the reported case supra and direct the

- concerned respondents of the Census Department to adhere to

the directions as given by the Apex Court and take further

1



action on that basis.

9. It is brought to our notice that,iﬁ view of the
interim order dated 25.2.94 of this Bench in_M.AﬂN07123/94
in OA 1522/93 (along with this OA), the applicants 2 and 8
were engaged on adhoc basis as Data Entry Opefator Grade-3
in the scale of pay of Rs.1150-1500 and hence it was
I submitted bylthedlearned counsel for the applicants that
they may be allowed to continue in that capacity till a
scheme is formed and these two applicants %%? absorbed on

that basis.

10. The interim order dated 25.2.94 clearly stétes
that those who are selected should only be engaged on adhoc
basis and they should be replaced by a regular appointee.’
In view- of the above interim order, the submission of the
applicants in connection with these two applicants cannot
be complied with. However, these two applicants may be
allowed to continue on adhoc basis as per the order
No.A.12019/l/93—Estt.(DDE), dated 18.3.94 issued in
pursuance of the interim directions dated 25.2.94 till such

time a regular appointee has been posted.

o 11, The OA is ordered accordingly. No order as to
costs.
' @;@IfPﬁ“RAMESHWAR) "(R.RANGARAJAN)
;,/JUDTCIAL MEMBER ADMINISTRATIVE MEMBER
. \ 7,\\%
DATED:-12th-December,; - 1996
: - Dictated in the open court. é&Vﬂ@E%bﬁﬁ"
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Copy to:=-

1. The Registrar General & Census commissioner India,
Ministry of Home Affairs, covt., of India, 2A,
-~ Mansingh road, New Delhi.

2, The Director of Census Operations, -A.P. Ministry of
Home Affairs, Govt. of India, Hyd.

3, One copy to Sri. Y.Suryanarayana, advocate, CAT, Hyd.
4, One copy to Sri. N.V.Ramana, addl. “gsc, CAT, Hyd,

5. One copy to Library, CAT, Hyd.
6. One spare CODYe.
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